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[Secretary] 
(iii) 'I am directed to inform the 

Lok Sabha that the Rajya 
Sabha, at its sitting hpld on 
Thursday. the 7th April, 1966, 
passed the following motion: 

Motion 

"That this House concurs in the 
recommendation of the Lok 
Sabha that the RajYa Sabha 
do appoint three members to 
the Joint Committee of the 
Houses on the Judges (In-
quiry) Bill. 1964, in the 
vacancies caused by the re-
tirement or Shri Akbar Ali 
lCh.n, Shri G. S. Pathak and 
Shl'i K. K. Shah from the 
membership of the Rajya 
Sabha on the 2nd April, 1966, 
and resolves that the follow-
ing members of the Rajya 
Sabha be appointed to the 
said Joint Committee, name~ 
Jy:-

1. Shri Akbar Ali Khan. 
2. Shri G. S. Pathak. 
3. Shri K. K. Shah.'" 

(iv) 'I am directed to inform the 
Lok Sabha that the Rajy~ 
Sabha, at it, sitting held on 
Thursday, the 7th April. 
1966, passed the following 
motion:-

Motion 

"That this House concurs in the 
recommendation of the Lok 
Sabha that the RajYa Sabha 
rio appoint two members to 
the Joint Committee of the 
Houses on the Delhi Adminis-
tration Bill, 1965 in the 
vacancies cBused by the re-
tirement of Shri L. N. Mishra 
and Kumari Shanta Vasisht 
from the membership of the 
Ra.jya Sabhn on the 2nd April. 
196/! and resolves that the 
following member~ of the 
RajYa Salaha b. appOinted 10 

the said Joint Committee" 
namely:-

12.44 hrs, 

1. Shri L. N. Mishra. 

2. Kumari Shanta 
Vasisht." I 

DELHI SHOPS AND ESTABLISH-
MENTS (AMENDMENT) BILL. 

As PASSED llY RAJY A SABJIA 

Secretary: Sir, I lay on the Tabl,' 
of tohe House the Delhi Shops and 
Establishments (Amendment) Bill. 
1066, as passed by Rajya Sabha. 

12, 44l Ills. 

COMMITrEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS' 

EIGHTY-FIFTH REPORT 

Shrl Krlshnamoorthy KIlO (Shi-
moga): I beg to present the Eighty-
fifth Report or the Committee on 
Private Members' Bills and Resolu. 
tion •. 

12. "1 hrs, 

ELECTION TO COMMITTEES 

(i) JOINT COMMITI'EE ON PATENTS. 
BILL 

Shrl Krlshnamoortby Reo (Shi-. 
moga): I beg to move: 

"That this House recommends 
to Rajya Sabha that Rajya Sabha 
do appoint a member of Rajya 
Sabha to U,e Joint Commhtce on 
the Patents Bill. J965 in the 
vacancy cflused by the retirement 
of &!11'i Dalpat Singh from Rajya 
Sabha and communicat~ to this 
House the name of the member so 
appointed by Rajya S. bha to the 
Joint Committee .... 
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mittee. 

Mr. Speaker: The question ill: 

"That this House recommends 
to Rajya Sabha that Rajya Sabha 
do appoint a member of Rajya 
Sabha to the Joint Committee on 
the Paten1s Bill. 1965 in the 
vacancy caused by the retirement 
of Shri Dalpat Singh from Rajya 
Sabha and communicate to this 
House the name of the member so 
appointed by Rajya Sabha to the 
Joint CommiUtee.D • 

The motion was adopted. 

(ii) COMMITTEE ON PtmLIC UNDER-
TAKINGS 

Shrl D. N. T1wary (Gopalgnnj): 
beg to move: 

"That this House recummends 
to Rajya Sabha that Rajya Sabha 
do agree to nominate two mem-
bers from Rajya Sabha to a.. .. ~o
date with th~ Comrg.ittee on Pub-
lic Undertakings of Utis House for 
the unexpired portion of the term 
of the Committee. in the vacan-
cies caused by the l'e~irement of 
ShTi Lokanatha Mishra and Shri 
T. S. Pattabirnman from Rajya 
Sabha and oommunicate to this 
House the names of the members 
to be SO nominated ,by Halya 
S.bha .... 

Mr. Speaker: The question Is: 

"That this House recommend. 
to Rajya Sabha that Rajya Sabha 
do agree to nominate two mem-
bers from &jya Sabha to MSO-

ciate with the Committee on Pub-
lic Undertakings of this House 
for the unexpired portion of the 
term of the Committee, in the 
vancancies caused by the re:ire-
ment of Shri Lokanath Mishra 
and Shri T. S. Patabiraman from 
Rajya Sabha and communioate to 
this Hou!IIe the names of 'he mem w 

bers So nominated by Rajya 
Sabha .... 

The motion WIU adopted. 

12.45 hn. 

RE. STATUTORY RESOLUTION ON 
KERALA UNIVERSITY (AMEND-

MENT) ACT 

Sbrt N. SreekaDtaa Nair (Qui/on): 
In the Order Paper, as item 14, the 
Btatutory resolution in my name has 
been listed. There is a foot-
note saying that it will be tak~n UP 
after the regul...,. business of the 
House is Over. As a statutory reso· 
lution. it is governed by the pro\" i.ion. 
in rules 234 and 235 of the Rules of 
PrO<'edure and Conduct of Businc>, 
of the House. Rule 234 loY" down 
that it must be laid on the Table of 
the House. Rule 235 lays down that _ 
day Or days or at. lenst a part of n 
day must be allotted for its discus· 
Ilion. The rule reads thus: 

''The Speaker shall, in consulta-
tion with the Leader of the 
House, fix a day or days Or pa.rt 
of a day as he may think fit for 
the consideration and passing of 
an amendment to such regulation, 
rule, sub-rule, bye-law, etc. of 
which notice m.y be given by a 
member .. " 

Nowhere is it said that It cun be part 
of an hour. It is part of a day at 
least. 

It is a very important matter which 
has been taken congnisance of by the 
High Court of Kerala; a writ petition 
b pending there. if sufficient oppor-
tunity is not given to me to convince 
the Members on the other side and 
get B vote in my favour, I w(}uld wb-
mit that the responsibilities that are 
vested in this HOUse and in you, Sir, 
under articl" 357 of the Constitution 
will not be di ",hargro and they would 
be throttled, and naturally in that 
ca.e I hove to seek oth"" remroles. 
r wont 0 full and 5Ufft("jen~ di!I;Cu~crion 

here. I myself will take more than 
half an /lour to explain why I am 
moving this re.olutlon, and I ",Ioh 
that there must be a debate aflM' 
whlcla I must eet also time for repl,.. 




